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Government of Uttarakhand
Higher Education Section-3
No.aat /XXIV-C-3/2021-13(10)2018
Dehradun: Date @23March, 2021

Notification

In-execise of the powers conferred by sub-section (2) of Section 1 of the

University of Engineering and Technology Roorkee Act, 2020(Act No. 07 of
2021, the Governor hearby appoints the day of 25 March, 2021 as the date

on which the said Act shall come intbforce.

Y
NO. (1)/XXIV-C-3/2021-13(10)2018, as above date.

/‘

(Anand Bardhan)
Principal Secretary

Copy to following for information and necessary action:-
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Chief Secretary, Govt of Uttarakhand.

All Additional Chief Secretary /Principal Secretary/ Secretary, Govt of
Uttarakhand.

Secretary, Hon’ble Chief Ministary, Govt of Uttarakhand.

Secretary, Governor of Uttarakhand.

All Vice-Chancellor, State University of Uttarakhand.

District Magistrate, Haridwar.

Joint Secretary, University Grants Commission, Bahadur Shah Zafar

Marg, New Delhi.

Director, Ministery of Human Resource Development, Govt of India,

New Delhi.

Chairman/ Secretary, Seth Roshan Lal Jain Trust, 07 km Roorkee
Haridwar Road, Vardhmanpuram, Roorkee, District Haridwar.

Joint Director, Government printing and Lethopress, Roorkee District
Haridwar for Publication of above Notification in Government Gazette

of upcoming issue.
Director, N.I.C., Secretariat Campus, Dehradun.

Guard File. ) 6.
/

(M.Ni. Semwal)
Additional Secretary
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JFaRId sife SolifafeT gos Saiaren vea! affagH, 2020
(STRIEvS STfefATH He&T 07, a9 2021)

dee e, S Rrn, yewq Rrn, fy Rrn, wmiie fagm, amma s, w3eiRar
oI et &= # Rreror, uReror @ o B 3 gluR geM R 3 Sqawd ¥ ARG ™
afRfaE, 1882 @ Il Uoliga Vo AT el S T, 07—fH0 SSH—eNgR ST T,
v foolt favafdene & wenu=r vg fame & forg

CICIRR L]
WRT TRTST & FPHaciRd I9 § SINr@vs fAu 99T gRT F=falag wg & g8 affafag )
IAT—TH
TR
<fere ™ vd uReT 1. (1) == ffm @ W T gHaRid offe SR gus

TS Tgat IfIf M, 2020 2 |
I8 9 IR BT Ug BRM, S ¥ WRBR, I60a H AERIE]

N
~

EINBRRGECRY
TR 2 9 Jffafm H, 99 9@ 5§ H, T I1uferd 7 81—
(@) faem aRug & fawafdenrer @ faen aRug s =
@) IdReud Hvsd ¥ favdfdened & gaveud "usd AU T;
(M  "ev Huser W favafdenery & yew Avse I
(@)  genfdufd ‘gerufr, ‘ufdqerufer, ‘gerdfie, wien F¥Ee ud o

AEBRY I HEEn favafdeney & ‘geneufy gerafy, ufgeufy,
‘Heraraa, WRel e vd fad sfeer fd ©;

o afafy 9 fawafdenen o fog afafa sfma 2

TSRy A favafderaa &1 mirer T &;

ifafere / fafame e 3 v e e 89 S Rem &
WIa gA H AFGl @ IAgaE] AT S 99 EH @ forg
BT /T WAR & JRfad grT fhar 8, o fe siRaa
AR Tt Rrer aRue (vosmsofiodiogo), i fafdear smanT
(THoTH0I0), W & fafdcar aRwg  (Sowosn=o), I
regs e gRve (THodiocogo), IRda fafdbear d<a aRug
(*f10¥M0MTZ0TH0) Td IR HISKAA 3w gfear (dloMoso) sl
| Ifavd ©;

494

RAR'Y ITRRIUS TR AT B;

T o favafdenaa @ Ghra afvg @

T ¥ SARTEUS 9y 7Y 2

o iR greer R gonell | QA gt T ®, Sl ATasiRe

JaT P AW Aled Th Sod e AR A Riemll |erar

et & "egH | fie, sodeifad, SffFarsy 3R -yl el

AT HE B BT AR IUAR] BRI S A1 ITBTD AT BT

ST X erw iR erft & 9 o @8 deax o<kl o=

ISIF WATY IUAE BRI B

@) ‘R ¥ fIvafdered gRT Fgad fdhar T HHER Wud 8 &R
O Iraid favafdeney & Jeuusd iR 3 HHaINT 91 aftaferd
e

(€) ‘BT 1Al ‘BEEN U fAvafdeney gRT AR JArar A=l UT<

BT & 3MTAT BT FhTs AT &;

CICIEC)
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@ Rl el ¥ = @1 oar R eftua g e N
WHR §RI FAI—FHI W IR T @l & JJAR Fra rieary
ERI ORI ITRIEUS I8 ¥ qol Fardl /Rl fass &1 9 g+ ror
EE| ET‘

) U qAT Yob MG AT Td [HS! WK W SRS
AT ol g Reror wRernsil (Jawr qr Yoo AeriRor
fafem) erfarf o, 2006 @7 ORT 4 & I Ifed AT wd S
rfSrfrm & afafa &1 o efdadt ife E;

@ URSTe U W AR N AR, 1882 @ JFefE USiigd <O
Ao M AT S ™, 07—[HHI0 ISDHI—BRER IS, TEAMTR,
vedl, e eRgR 3rfmd 8;

@ felr 9§ feafdenred e SMART SIS, 1956 &1 &RT 22
SuaRy (3) # fafafde f&f afe 2;

@ oRfdl ok a8 wwer fawafdenam & aRfm QiR
forrTael arfivd

@) erAmud’ W SMEr, WE IMEn, WEHd MER|, JRATdl feEr U
mwﬁﬁaﬁﬁﬁ%‘ﬁﬁﬁwﬁwmﬁﬁrmmaﬂﬁm?ﬁﬂ
PR & A @ Iy fAvafdere s AN & AMQvS] ©
IFTRY Fga fear S

@) Tavafdered ogee AN W fdvdfderery e AN e,
1956 @ JFfTF I favafdened Igar AT AT &;

@ foafderem @ 3@ AW @ oriA wenfiad el sifn
SONIRAT Tog SaATaIoll B! IMAUT 2

(@) ‘mememer (fAfrex) & favafderea @ gereue AT 2|

FEITI—al
faeafdene™ 3R I9® Sgaed

faeafaemera <enfiq 3. (1) URISIe ST Bl 9 SRR & [udHl & AR ARl 3T
FR TG UK SN gue Sararel Tsa! wfid a’" &1 ISR SN |
2) USE N §RT T WRGR P favafderery wmuer Heelt g
firerdl |fed wga fham T &

favafdemer &) e 4. (1) SwEvs I H BRER H URNie < gRT IaRid sifw
SONART Toe CoIarol $e@! @ M 9 Udh fawdfdared wfid
SRR |

2) favafaemera v fefaa e 8

@) fovafdenery &1 &G 07—fBHI0 FSHI—BRGR S, TEHURA,
vsd, ot gRgR BT |

(4) foafderery & weredy, HAuld Td ARAUS AUSd, T FUSd
Td fdem oRyg & A 39 UBR Wiud fowafdered § dqasd
JF Ul W PRI B gY fAvafdeney & 9M W 9g TRR PR Al
Td 39 WR AIE AAAT S FDHIT |

(5) foeafdenera & forw srfemifed 4R, wa9 wd o9 wwRmdl &1 S9
frar Gﬂ—a"‘ﬂ;

6) fowafdere gR1 G WAE UTGUHAI, |, YW, 4ad 9 31
SremTa gfaensd, fxia @gerddr e & =y § okl vd 317
Hdfera wifafere /fafFame e gR1 a9g—a9d W Uex gAdH
qGS] B UTel haT STRATT |

7) favafdene & muer f6d o W favafdener grT favafeney ©
wreE @ forg arfewrg, M, wﬁ%awqﬁﬁﬂiﬁqam
A3 R, URSe  IN B §ERE BISPR,
faeafaeners & afR¥ vd SaH [fed &1 SRl |
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@) fowafaenerd U wrimH! BT ol glRkeEror SRl & A1 hargsiiT
AR B GRT UG T8l S, a8 UISdhal bl el e ugha
@ AEH ¥ Adrferd far ST gL

(0) Toxafderery, faevafderey e M (ol fawdfderea # Ar®!
P WRMYAT IR I@R@rE) fafgd, 2003 T4 FHI—HT UR SEH 8
qrel AMAT &7 Tl e,

(10) favafdercry, fOwafdenea IE™ AN (o iR SR Adl 9
forem wift) faf ™, 2017 v I9o—9a R SEH BM ATl T
B YT BT,

(11)  favafderer daa W f$IN e &, ST & fawafdernera srgam
TN gRT faffee fvam 1 & &R WRERI I9ya § 1R fdar
NEK) ET‘

(12) favafdemers grT fiwafdemerd o™ oM ERT T ey #
Jrfergfaa fafdl & orgaR o o & ud AR el srisHi
BT Fdre fhar SR |

feafdemery wImuAT & 5  UrISIh <Ord bl 39 e & e fAvafdeme wenfud oxa & uaeEl
forg =rd J ferafoRad ot gof ot grfi—
(@) fwafderad & fly *ETH 10 Ths WRER AT §s YH &1 w@iiHd
3.

@) wve (F) § IfealRad A W YATH 20,000 THICI HRUS URAT H
woq faor e $9 9 ®9 50 ufoed et iR wemfa
gre @ v 2;

@ wvs (@) ¥ Ffde 999 4 FAdH IR RS IR B dd o
BT 3R TATATAIRN & SULDRT BT RATIAT P TS B,

@) fIeafdener gRT T WER & AW W GRT 45 # uiRa wemh
fa=ma (e o AT &1 SIREY |

faeafdemery &1 ™ 6 (1) TR WGR YRGS =¥ §RT 9T 5 # Sfedtad w41 Id T &3
% U U9 Hefdd el @ WRISTOIIRIT € WIfGR uF IR
B |
@) I AR A fagafdened & dared uRe™ &x1 @ folg wifdrer
U3 U AR D O o Uheie <IN favafdenad 1 Here

YRAT BT |
faeafaamera &1 o< 7  fowafdarem W@ fOcOiffd 8Fm iR T WRGR b WIE@rEE AT
| e & forg o fodl o= e a1 e A fHT AerIar e A1 e o
ghAR T BT for |erIdT @1 7 |1 Bis J17 T R 7 & 9P U ghar BN |
forey ven &7 TNg g8  favafdemey &1 folt i weifaemery srar e 9 fewm, & a1 =
B D wfed T BT IUMET BT UG R & [y UIedehd HaTfeld & & foly §F g R Dl
vifae =21 8T |

faeafaene & Sy 9 RF Iewdl & forg faeafdemera &1 =T @ i1 &, 9 39 PR 7—

(@) b R S R, Ay Rrn, amfse faem, am fasm
P AT <Al b ATUD I, JLUYT TG I B Bl AT
‘DXHT;

(@) Joshiodo vd wifald®s /fafeme fem iR I WWRER &l
ygigAfa vd fFeiRa ufshar @ Arevuel &1 gurer &Rd 84 ddhid]
f3rem, wererary, S e, fafer Rrn, wmifie fasm, wm= fasm=
T YFBIRAT SIS UIShHA! BT Tl DT,

(M dEA®l, UeEGE, Jod RMEl, UFGINGl b &F H gau U4
TITHY BT YT Rd HRAT;




ITIRRITS IR IT9E, 15 HRaN], 2021 S0 (AT 26, 1942 IH FHQ) 5

9Ted 31y, faWR SRIhH TG 91gd &Ry Tfafafeal gRT Iarst &
faera § 19T NTe <,

TR THIHRYT, THARUETTT, I IR RIS FeHd 3R
AfTwHdT BT SIFRIEIGRT BT deTdT < T;

TR g onfdie w9 | dfed o @ deeH g faera § ante™
PRAT Td Fad BIAl DI GG GRT H AT PR BT fAA/R Y&

‘DXHT;
ST 5 erawad 8, U 9l Sl R, S favafdene & wwed a1
fgl Igaedl @ Uit & foy emaevas, uiflTe vd Wi &,

feafaemera @ wfaaat 10 favafdereay & f=falRad wifeadt grfi—

(®)

(@)

()

qe-re Ren, mewer, S Rem, oy fen, amiie fasm,

AT fasme uEdTRar aon et it fawat | Rieror ereaen wRe

AT AT T S B WA 3R YR BT UGl BT,

fAeafdened & Sqadl @ G- &9 & fou Al o9 |9

Tfafaferdt Frafed HxAT S 3mavads 3ferdT AT &

T Ffeaat & forg wemd Safoa R T S SUTRRK AT 8=

Steafore faRredart aRed iR ua™ &-AT f=i—

(Gp)  foeafdemera a1 gxRer Rem ufgfa @& o= Rieror urgamA
BT eI foham &, srerar

@) favaferera # @ fHf gxeen Rem vefa @ srfiF oy o
fopam =1

gRfRE /orae=i | ifefd Afd | &k wal @ erfw "Hg

IUTERN, a1 3 et faRvdny U™ &=,

IRFRAT & AR JIIAGRl, BIAgRA] Ud REPR 3MQ Y&

‘DXHT;

U w9, 9 @ I9e @ A\ FRAT SR U dRAT dAT YR A8

HAT S genfRerfa gRfE a1 fst g faa fear o;

aRT 9 # SfeaRad da-ian fRren, S=a R, fafdr Ren, amfsre

[, | {49, TASTRaT iR 37 & H fRiem &1 JAfgfy &

oIy eI & T

faenfefi ok wHaRal @& fou Rem & afoRed (IedeR) o

Tfafafral @ SgaRer ST

faeafdenery # Hhrd SMEBIRAT iR HHaTRAT B gl HT:

RIS NN Bl g4 Igdfa ¥ favafderery & wdrerel | SR

Ol TR & SUBR UT dRAT T =9 3R fa=arg &1 gt

|fed & I Td aed FHRT BT SAMISOT, &ROT, Y, R

IR AR HAT;

fqeafqene @ BIE & o0 8T &1 AU 3R STl IAIREVT PHRAT

IR frasT Al @1 e we

AT BT fFer Ud wfderor oiR e ool & wHariRAl ud wral

D W R W FRET k@A dUT meR wfedr Afed W

HHATRAT B a7 o fafafdse o

TR, Uee Ud 31 &fFl H ARGl & 3awydh Ual HI Jol,

=g favafderera | U= Afd & dor T Aol & forw dEerd Ar

TEANT BT e favafdenery ana—a9g R SraeRd o,

e e ugfd ok Ul AT @1 erawen wRAr e gReer e

faeafdernca & Qefe BRI & AR favafdenad sgar AN

vd gefg  aifafee /fafame e grr fuiRa ufsar wd

AIFGUS & AR AT AT S A |

JNEATAD], UG oEgDl, HeATdhd! AR 3T eI HHaRdl & oy

YT} TG, AT UTSUshH, HRIRTATY, Ffsdl 3R 31

HRIHH BT ATAH IR ATl ;
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feafderea & 9 o,
ST 9wery ud fo

RTERT S

faeafderay & rfdery

Cayli=ita]

1.

12.

13.

14.

™)

favafaeren & fafdtre wfafodl @ =wegw @ wd foem oRug @
FFAIET W YIS & U AT FaeTRe Rl

faeafqenera @ fodt urgasd # ydwr & forg STREve T @& Bl
% forq faRiy =raver &R,

faeafdenead & SEQedl BT AR IR @ fol§ JoAT aedd UH I
Tfl FE BT A T SWA fdaat & uNife 81 ar 7 8,
Hddh, AR iR e & forg 09 urgasy fuiRa &x=m e
e T 3R THIUT—U omfe & oy UIgasd TR™T &,
faeafdenea @ e fafaftl o uEe =g o TfafaeR |
S ISEUIBERUINCEIR

e, dde, <u, fafsar dde, Woslo, MoH0SI0 AR IR FFSIIR
goTfe afed e Al IR &HRA BT TR HRAT;

I fawafdenedl, Aerell wd S fer o=i @ uKiemsil Jerdn
NI DI Ay (Yo ar 31ifre) dr fIeafdenera a1 wRierall sreran
IS BT AR B FEGed AT U BRAT IR U & IS
A=A feedt o 9 9 o

FRATYS AUSA B AJAGH | [deafdened o1 TRy &1 afenfd wR
I IS (91 favafdemaed & oy o9 ST, 98 )], WaR
BHIAT 3R 0T U BT,

<AfIeT HIAT ST WG HRAT, IHH uRadd AT AT [ A
‘DN,

eafderey ot afdEal & for g 9 0 O ot oifa, s ar o
FT 8, B Y™ B oIy Garr =;

Wy IE 5 39 g™ @ et a9 § g8 N owwsm SR fF

feafdercy grRT STRravs & el @ ydw & fou faeiy uraum &=
R yfoewr

g T AR 6 39 aRT & {5 a7 & @ gu W aw T

SR b fOuafdemem g) el 1 ugasma H FoiRl ud wdfed
Tifafere / faffame e gRT sraunRd d=r | Afdd Bl & g9 <A
ruferT 21

freafaemery A= IS g Avensll | FRMIHIR A=IdT UT BT |

AR+
feafaeme © e

faeafdenea & f=falaa afder) gin—
(fﬁ) pefreze (fafsrex)

(@)  gertefd;

(M)  gefufa;

@) ul—gult (N—arsd AHeR);
(&) Hbrameae;

@)  gerdra;

(’EG) ﬁ?‘f 3 ﬁm '\5 ; Sﬂ—\’

4

/\/\
N =
—_

forar SRy |

STRIGTE & RIS faeafdencea & germeder i |
QeITede, STd SR 8, A1 SUIeRl U i ya &1 & ford
AT fawafdernery & << FHRIE B Aegerdl Hil |
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No. 55/XXXVI(3)/2021/1 1(1)/2020
Dated Dehradun, February 15, 2021

NOTIFICATION

Miscellaneous

In pursuance of the provisions of Clause (3) of Article 348 of the Constitution of
India, the Governor is pleased to order the publication of the following English
translation of 'The University of Engineering and Technology Roorkee Act, 2020’
(Act No. 07 of 2021).

As passed by the Uttarakhand Legislative Assembly and assented to by the
Governor on 04 February, 2021.

The University of Engineering and Technology Roorkee, Act, 2020
(Uttarakhand Act No. 07 of 2021)
An
Act

To establish and incorporate a Private University in the name of University of Engineering
and Technology Roorkee with the objective of providing facilities of Education, Training and
Research work in Technical Education, Higher Education, Management Education, Law Education,
Social Science, General Science, Journals and related areas, sponsored by Seth Roshan Lal Jain
Trust, 07 KM Roorkee Haridwar Road, Vardhmanpuram, Roorkee, District Haridwar registered
under the Indian Trusts Act, 1882.

It is hereby enacted by the Uttarakhand State Legislative Assembly in the Seventy First Year
of the Republic of India as follows;

CHAPTER-1
Preliminary
Short title and I. (D) This Act may be called the University of Engineering and
Commencement Technology Roorkee Act, 2020.

(2) It shall come into force on such date, as the State Government
may by notification in the official Gazette, appoint.

Definitions 2. In this Act, unless the context otherwise requires :-
(a) “Academic Council” means the Academic Council of the
University;
(b) “Board of Governors” means the Board of Governors of the

University;
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(k)
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(m)
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(p)

@

"Board of management" means board of management of the
University;

"Chancellor", "Vice-Chancellor", "ProVice-Chancellor",
"Registrar", "Controller of Examination" and "Finance Officer"
respectively means the "Chancellor", “Vice-Chancellor”, "Pro
Vice-Chancellor", “Registrar”, “Controller of Examination” and
"Finance Officer" of the University;

"Finance committee" means the Finance committee of the
University;

“Authority” means the Authority of the University;
"Statutory/Regulatory Body” means a body so constituted by
the Central/State Government Act for setting and maintaining
standards in the relevant areas of higher education, such as All
India Council for Technical Education (AICTE), National
Medical Commission (NMC), Dental Council of India (DCI),
National Council for Teacher Education NCTE), Central
Council of Indian Medicine (CCIM) and Bar Council of India
(BCI), etc.;

"Government" means the Government of Uttarakhand;
"Faculty" means faculty of the University.

"State" means State of Uttarakhand;

"Open and Distance learning" mode means a mode of providing
flexible learning opportunities by overcoming separation of
teacher and learner using a variety of media, including print,
electronic, online and occasional interactive face-to-face
meetings with the presence of an Higher Education Institution
or Learner Support Services to deliver teaching-learning
experiences, including practical or work experiences;
"Employee" means employee appointed by the University and
also includes teachers and other staff of the University.

"Hall” or "Hostel" means a unit of residence for students
maintained or recognized by the University;

"Permanent Resident" means any resident of the state who has
the valid domicile/permanent resident certificate the state of
Uttarakhand Issued by the prescribed authority as per the rules
framed by the State Government from time to time;

Fee and Admission Regulatory Committee and its powers"
means the Fee and Admission Regulatory Committee
constituted under Section 4 of the Uttarakhand Unaided Private
Professional Educational Institutions (Admission and Fee
Regulation) Act, 2006 and the powers given to the committee in
the said Act;

"Sponsor Trust" means Seth Roshan lal Jain Trust, 07 KM
Roorkee  Haridwar Road, Vardhmanpuram Haridwar
Uttarakhand registered under the Indian Trust Act 1882;
“Degree" means a degree specified under sub-section (3) of
Section 22 of the University Grants Commission Act, 1956;
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(6)

(7)

"Statutes" and "Rules" mean, respectively the statues and Rules
of the University;

"Teacher" means a Professor, Associate Professor, Assistant
Professor, Lecturer or such other person as may be appointed
under norms of University Grants Commission for imparting
instruction or conducting research in the University.
"University” Grant commission' means University Grants
Commission established under University Grants Commission
Act, 1956;

"University" means the University of Engineering and
Technology Roorkee established under this Act;

"Visitor" means the Visitor of the University;

CHAPTER- 11

The University and its Objects

The Sponsor Trust shall have the right to establish the
University of Engineering and Technology Roorkee in
accordance with the provisions of this Act.

Containing the proposal related to establishment of University
along with documents has been presented to the State
Government by the Sponsor Trust.

A University in the name of University of Engineering and
Technology Roorkee, shall be established by the sponsor Trust
in Haridwar Uttarakhand.

The University shall be a corporate body;

The Headquarters of University shall be at 07 KM Roorkee
Haridwar Road, Vardhmanpuram, Roorkee District Haridwar
Uttarakhand,;

The Chancellor, the Vice-Chancellor, members of the Board of
Governors, members of the Board of Management and the
Academic Council for the time being holding office as such in
the University so established, may sue and be sued in the name
of the University.

The land, building and other properties acquired for the
university shall not be used for any purpose, other than that for
which the same is acquired.

The University shall fulfill the minimum criteria in terms of all
courses, faculty, land, building and any other infrastructural
facilities, financial viability, etc., as laid down from time to time
by the UGC and other concerned Statutory/Regulatory body.

On the establishment of the University, the land and other
movable and immovable properties acquired created, arranged
or built by the University for the purpose of the University,
except the properties of Sponsor Trust, shall stand transferred to
and vested in the University.
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(12)

The University shall not offer its programmes through
franchising arrangement with private coaching institutions even
though the courses are to be conducted through distance mode.
The University shall comply with the University Grants
Commission (Establishment and Maintenance of Standards in
Private Universities) Regulation, 2003 and amendments made
therein from time to time.

The University shall comply with the University Grants
Commission (Open and Distance Learning) Regulation, 2017
and amendments made therein from time to time;

The University shall award only such degrees as are specified
by the University Grants Commission and published in the
Official Gazette;

The University shall conduct their first degree and Masters
degree programmes in accordance with the regulations notified
by the University Grants Commission in this regard.

Conditions for the 5, The Sponsor Trust shall for the purposes of establishing the University
establishment of under this Act shall fulfill the following conditions, namely.

the University (a)

(b)

(c)

(d)

Starting of the 6. (1)
University

)

Have ownership of minimum 10 acres contiguous land for the
university;

Building construction on landmentioned in clause (a) of
minimum of 20,000 sqm carpet area in which at least 50
percent, shall be for academic and administrative purposes;
Equipments have been established in offices and laboratories of
the building as specified in clause (b) worth of minimum rupees
four crore;

The university shall establish a permanent endowment fund in
the name of the State Government Under section 45.

The State Government shall issue the authority letter after
verifying the proposal along with documents received from the
Sponsor Trust to the effect that all conditions referred to in
section 5 has been fulfilled.

The Sponsor Trust shall start the functioning of the University
only after obtaining the authority letter for the commencement
of the functioning of the University, by the State Government.

University shall not 7. The University shall be self-financed and shall neither make a demand
be entitled for any nor shall be entitled to any grant in-aid or any other financial assistance
financial Assistance from the State Government or any other body or corporation owned or

etc

controlled by the State Government.
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The University shall have no power to affiliate any college or
institution for conducting courses leading to award of its diplomas,
degrees or other qualifications.

The objectives for which the University is established are as follows:

(a)

(b)

(c)
(d)
(e)
®

(2

To provide for extensive study, teaching, and research of all
elements of Technical Education, Higher Education, Law
Education, Social Science, General Science;

To conduct the courses of Technical Education Management
Education, Higher Education, Law Education, Social Science,
General Science, Journalism etc; with the prior permission and
to adhere to procedure and norms laid down by UGC and
Statutory/ Regulatory body and State Government;

To promote research and innovations In the Technical,
Management, Higher education, Journalism;

To undertake external studies, extension programs and external
field out activities to contribute to the development of society;
To promote National integration, secularism, social and
international harmony and engineering of ethics;

To contribute to the promotion and development of
economically and socially deprived class and provide to such
students the opportunity to join mainstream.

As required, doing all such works that is necessary, relevant and
helpful for achieving all or any of the objectives of the
University.

The University shall have the following powers, :-

(a)

(b)
(c)

(d)

(e)

To make education arrangements in all subjects pertaining to

Technical Education, Management, Higher. Education, law

Education, Social Science, General Science; Journalism and to

provide for the promotion and dissemination of research and

knowledge;

To carry out all such activities as may be necessary or feasible

for achieving the objects of the University;

To hold examinations for, and to institute grant and confer

degrees or other academic distinctions to, and on, persons, who-

(1) Have pursued a course of study in the University or in a
distance education system; or

(i) Have carried on research in the University or under its
distance education system.

To confer honorary degree or other academic distinctions in the

manner and under condition laid down in the

Statutes/provisions;

To award fellowships, scholarships, and prizes etc. in

accordance with the Statutes;
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®

To demand and receive such fee, bills and invoices and collect
charges as may be fixed by the Statutes or rules, as the case may
be;

To make provisions for the advancement of education in
Technical Education, Higher Education, Law Education, Social
Science, General Science; Journalism and other areas
mentioned in Section 9;

To provide other extracurricular activities for students and
employees apart from education;

To make appointment of faculty, officers and employees in the
University;

To receive donations and gifts of any kind and to acquire, hold,
manage maintain and dispose of any movable and immovable
property, including  trust and endowment properties for the
purpose of the University with the prior permission of Sponsor
Trust.

To establish and maintain halls and to decide places of
residence for students of the University;

To supervise and control the residence, and regulate the
discipline among the students and all categories of employees
and to lay down the conditions of service of such employees,
including their Code of Conduct;

To create the necessary posts of the employees in the
administrative, management and other sectors;

To co-operate or collaborate with other Universities in such a
manner and for such purposes as the university may determine
from time to time.

To provide distance education system and the manner in which
distance education in relation to the academic programs of the
University may be organized as per procedure and norms
prescribed by University Grants Commission and other
concerned Statutory/Regulatory body;

To organize and conduct refresher courses, orientation courses,
workshops, seminars, and other programs for teachers, lesson
writers, evaluators and other academic staff;

To determine standards of admissions to the University through
specilized committees with the approval of Academic
Council;

To make special provision for students belonging to the state of
Uttarakhand for admission in any course of the University;

To do all such other acts whether Incidental to the powers
aforesaid or not, as may be necessary to pursue the objectives of
the University;

To prescribe courses for Bachelor Degree, Post Graduate and
Research and to start the courses for diploma, certificates etc;
To clearly set apart Academic Activities of the University from
the activities the sponsor trust;
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11.

12.

13.

14.

(v) To make arrangements for the preparation of instructional
materials, including films, cassettes, tapes, video cassettes, CD,
VCD and other software's;

(w)  To recognize examinations, or periods of study (full or partial)
at, other universities, Institutions or other places of higher
learning as equivalent to examination or periods of study in the
University and to withdraw such recognition at anytime;

(x) To raise, collect, accept and get loan with the approval of the
Board of Governors, with or without the security of property of
the University for the purpose of the University;

(y) To enter into, carry out, vary or cease contracts;

The University shall be open to all persons irrespective of class, castes,
creed or gender:

Provided that nothing in this Section shall be deemed to prevent
the University from making special provisions for admission to
students of the State of Uttarakhand:

Provided further that nothing In this Section shall be deemed to
require the University to admit in any course of Study a larger number
of students than may be determined by the UGC and other concerned
Statutory/Regulatory body.

The University shall seek accreditation from the various national
University accreditation bodies as per rules.

CHAPTER-III
Officers of the University

The following shall be the officers of University:

(a) The Visitor;

(b) The Chancellor;

() The Vice-Chancellor;

1d) The Pro Vice Chancellor;

(e) The Dean of faculties;

) The Registrar;

g) The Finance Officer; and

(h) Such other officers as may be declared by the statutes as the
officers of the University.

(1) The Governor of Uttarakhand shall be the Visitor of the
University.

(2) The Visitor shall, when present, preside at the
convocation of the University for conferring degree and
diplomas.

3) The Visitor shall have the following powers, namely:-

(a) To call for any record, paper or information relating to
the affairs of the university.
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(b) On the basis of the information received by the Visitor,
if he is satisfied that any order, minutes or decision
whether taker by any authority or University is not in
conformity with the Act, Statutes, Regulation Ordinance
or Rules he may issue such directions as he may deem
fit in the interest of the University and the directions so
issued shall be complied with by all concerned office
bearers.

Every proposal for the conferment of an honorary degree or

distinction shall be subject to the approval of the Visitor.

Chairman of Sponsor Trust shall be the first Chancellor of the
University, whose tenure shall be of three years. Thereafter
Sponsor Trust, with the prior concurrence of the Visitor, shall
appoint Chancellor from amongst its members.

The Chancellor shall have such powers as may be conferred on
him by this Act or the Statutes made there under.

The Vice-Chancellor shall be appointed on such terms and
conditions as may be prescribed by the Statues for a terms of
three years by the Chancellor from a panel of three persons
recommended by the Committee constituted in accordance with
the provisions of sub-section (2).

The Committee referred to in sub-section (1) shall consist of the

following persons, namely:-

(a) One member nominated by the Visitor;

(b) One member nominated by the Chancellor

(c) The Principal Secretary/Secretary to the State
Government in the Higher Education Department;

(d) Four members nominated by the Board of Governors,
one of them shall be nominated as the convener of the
committee by the Board of Governors.

The Committee shall, on the basis of merit prepare a panel of

names of three persons suitable to hold the office of the Vice-

Chancellor and forward the same to the Chancellor along with a

concise statement showing the academic qualifications and

other particulars of each person.

The Vice-chancellor shall be the Principal Executive and

Academic Officer of the University who shall exercise general

supervision and control over the affairs of the University and

give effect to the decisions of the authorities of the University.

Where any matter other than the appointment of a teacher is of

urgent nature requiring immediate action and the same could

not be immedictely dealt with by any officers or the authority or
other body of the University empowered by or under this Act to
deal with it, the Vice-Chancellor may take such action as he my
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17.

18.

19.

20.

21.

deem fit with prior approval of the Chancellor.

(6) The Vice-Chancellor shall exercise such other power and
perform such other duties as may be laid down by the Statutes
or the Rules.

(7) The Chancellor has power to remove the Vice-Chancellor after
due enquiry. it will be open to the Chancellor to suspend the
Vice-Chancellor during enquiry keeping in view upon the
seriousness of the charges, as he may deem fit.

A Pro Vice-Chancellor may be appointed by the Vice-Chancellor with
prior approval of the Chancellor in such manner as may be prescribed
by Statutes and shall exercise such power and perform such duties as
may be prescribed by the Statutes.

Deans of faculties shall be appointed by the Vice- chancellor in such
manner as may be prescribed in the status and shall exercise such
powers and perform such duties as may be prescribed by the Statutes.

(1) The Registrar shall be appointed by the Chancellor in such
manner and on such term and conditions as may be prescribed
by the Statutes.

(2) The Registrar shall enter into and sign all contracts on behalf of
the University.

3) The Registrar shall have the power to authenticate records on
behalf of the University and shall exercise such other power and
perform such other duties as may be prescribed or may be
required by the Chancellor or the Vice-chancellor from time to
time.

(4) The Registrar shall be responsible for the due custody of the
records and the common seal of University and shall be bound
to place before the Chancellor, the Vice-Chancellor or any other
authority, all such information and document as may be
necessary for transaction of their business.

The Finance Officer shall be appointed by the Chancellor in such
manner and shall exercise such powers and perform such duties as may
be prescribed.

The manner of appointment, terms and condition of service and power
and duties of the officers of the University shall be such as may be
prescribed.
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CHAPTER-IV

Authorities of the University

The following shall be the authorities of the University, namely :-

(M

)

3)

(a)
(b)
(c)
(d)
(e)

The Board of Governors;

The Board of Management;

The Academic Council;

The Finance Committee; and

Such other authorities as may be declared by the
Statutes to be authorities of the University;

The Board of Governors shall consist of :-

(a)
(b)
(c)

(d)
(e)

(H
(2

The Chancellor - Chairman;

The Vice Chancellor— Member-Secretary;

Principal Secretary/Secretary to the State Government in
the Higher Education Department;

Five persons nominated by the Sponsor Trust;

An officer amongst from the officers nominated in the
institutes such as Central University, Indian Institute of
Technology/Indian Institute of Management/Indian
institute of Science/Institute of National Ayurveda
nominated by the Chancellor;

Three teachers nominated by the Visitor

Three nominees of industries nominated by the Visitor.

The Board of Governors shall be the chief governing body of
the University & shall have the following powers; namely :--

(a)
(b)

(c)

(d).

(e)
(H
(2

to determine policies to be followed by the University;
to review decisions of the other authorities of the
university if they are not in conformity with the
provision of this Act, or the Statutes or the Rules;

to approve the budget and annual report of the
University;

to make new or additional Statutes or Rules or amend or
repeal, the earlier statutes and Rules;

to take decision about voluntary winding up of the
university;

to approve proposals for submission to the State
Government; and

to take such decisions and steps as are found desirable
for effectively carrying out the objectives of the
University.

The Board of Governors shall, meet at least three times in year
at such time and place as the Chancellor thinks fit.
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The Board of 24. (1) The Board of Management shall consist of following members:-
Management (a) The Vice-Chancellor;

(b) An officer amongst from the officers nominated in the
Indian Institute of Technology/Indian Institute of
Management/Indian Institute of Science/Institute of
National Ayurveda nominated by the Chancellor;

(c) Five Persons, nominated by the Sponsor Trust;

(d) Two Professor of the University, by rotation on the basis
of seniority for a period of one year;

(e) Two Deans of the faculties nominated by the
Chancellor;

() Principal secretary/Secretary to the Government in the
Higher Education Department or person nominated by
him not below the rank of Joint Secretary to the State
Government. The Vice-Chancellor and the Registrar
shall be the Chairperson.

(2) The Registrar shall be the Secretary of the Board of
Management.

(2) The powers and functions of the Board of Management shall be
such as may be prescribed
The Academic 25. (1) The Academic Council shall consist of following members:-
Council (a) the Vice-Chancellor—Chairman;
(b) the Registrar-Secretary;
(c) Such other members as may be prescribed in Statutes.
(2) The Academic council shall be the Principal Academic body of
the University and shall, subject to the provisions of this Act,
and the Statutes and the Rules made thereafter, co-ordinate and
exercise general supervision over the academic policies of the

University

The Finance 26. (1) The Finance Committee shall consist of:-
Committee

(a) the Vice-Chancellor-Chairman

(b) the Finance Officer;

(c) Principal Secretary/Secretary to the State Government in
the Higher Education Department or person nominated
by him not below the rank of Joint Secretary to the State
Government;

(d) Such other member as may be the prescribed in the
Statutes.

(2) The Finance Committee shall be the Principal financial body of

the University who shall look after the financial matters and
shall, subject to the provisions of this Act, Statutes and Rules,
co-ordinate and exercise general supervision over the financial
matters of the University.
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28

29.

30.

The constitution, power and functions of the other Authorities of the
University shall be such as may be prescribed in Statutes/Rules.

No act or proceeding of any authority of the University shall be invalid
merely by reason of the existence of any vacancy in the constitution of
the authority.

The fee of the courses run by the university shall be determinated by
the Admission and Fee Regulatory Committee.

CHAPTER-V
Statutes and Rules

Subject to the provisions of this Act, the statutes may provide for any
matter relating to the University and officers/employees as given
below:-

(a) The procedure for transaction of business of the Authorities of
the University and the composition of bodies not specified in
this Act;

(b) The operation of the permanent endowment fund, the general
fund and the development fund;

(c) Appointment of the Chancellor; his powers and functions;

(d) The terms and conditions of appointment of the Vice-
Chancellor, the Registrar and the Finance officer and their
powers and functions;

(e) The mode of recruitment and the conditions of service of the
other officers, teachers, faculty members and employees of the

University;

) The procedure for resolving disputes between the University
and its officers, teachers, faculty members, employees and
faculties;

(2) Creation, abolition or restructuring of  departments and
faculties;

(h) The manner of co-operation with other Universities or
institutions of higher learning.

(1) The procedure for conferment of honorary of degrees;

() Provisions regarding grant of free education and scholarships;

(k)  Number of 'seats in different courses and the procedure of
admission of student to such courses including reservation of
seats and procedure of  reservation for  students  of
Uttarakhand.

Q)] Constitution of fellowships, scholarships, studentships, fee
waiver, medals and prizes;
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31.

32.

33.

34.

35.

(m)  procedure for creation and abolition of posts;
(n) other matters which may be prescribed.

The First statutes framed by the Board of Governors shall be submitted
to the State Government for its approval within three months after the
application of Act, which may, within three months from the date of
receipt of the Statutes give its approval with or without modification.

The Board of Governors may, with the prior approval of the State
Government, make new or additional statutes or amend or repeal the
Statutes.

Subject to the provisions of this Act, the Rules, may be provided for all
or any, of the following matters, namely:-

(a) Admission of students in the University and their enrolment and
continuance as such;

(b) The course of study to be laid down for all degrees and other
academic distinctions of the University;

(c) Award degree and other academics distinctions;

(d) The conditions of the award of  fellowships, scholarships,
studentships, medals, and prizes;

(e) The conduct of examinations and the conditions and mode of
appointment and duties of examining bodies examiners,
invigilators, tabulators and moderators;

) Fee chargeable from students for various courses;

(2) The fee to be charged for admission to the examination, degrees
and other academic distinctions of University;

(h) The conditions of residence of the students at the University;

(1) To maintain discipline among the students of the University;
() All other matters as may be provided under the rules made
under this Act.

The First rules framed by the Board of Governors shall be submitted to
the State Government for its approval within three months after the
application of the Act, which may within three months from the date of
receipt of the rules give its approval, with or without modification.

The Board of Governors may, with the prior approval of the State
Government, make new or additional rules or amend or repeal the
rules.
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CHAPTER-VI
Miscellaneous

Every employee shall be appointed under a written contract,
which shall be kept In the University and a copy of which shall
be furnished to the employee concerned.

Disciplinary action against the students, employees, teachers
and officers shall be governed by procedure prescribed in the
Statutes.

Any dispute arising out of the contract between the University
and an employee shall, at the request of the employee, be
referred to a tribunal of arbitration consisting of one member
appointed by the Board of Management, one member
nominated by the employee concerned and an Adjudicator
appointed by the Chancellor.

The decision of the tribunal in such matter shall be final.

The procedure for regulating the work of the Tribunal shall be
such as may be prescribed.

For admission in various courses conducted by the University,
minimum 40 percent seats shall be reserved for the permanent
residents of the State of Uttarakhand. If the reserved seats for
permanent residents remain vacant, than the vacant seats may
be filled from amongst the other candidates.

25 percent rebate shall be given to the permanent residents of
Uttarakhand in the fees fixed for various courses conducted by
the University, as mentioned In sub-section (1) above.

All posts of Group 'C' and 'D' employees shall be filled by the
permanent residents of State of Uttarakhad.

The University shall follow the reservation policy of the State
Government with regard to seats reserved under sub section (1)
above, as amended from time to time.

Notwithstanding anything contained in the Act, Every employee or
student of the University have a right to appeal within such time as may
be prescribed, to the Board of Management against the decision and
thereupon the Board of Management may confirm, modify, alter or
cancel the decision appealed against.

The University shall constitute for the benefit of its employee such
provident or pension fund and provide such insurance scheme as it may
deem fit in such manner and subject to such conditions as may be
prescribed.

If any question arises as to whether any person has been duly elected or
appointed as, or is entitled, to be a member of any authority University,
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42.

43.

44,

4.5

46.

the matter shall be referred to the Chancellor whose decision thereon
shall be final.

Whenever any authority of the University is given power by this Act or
the statutes to constitute Committee, such committees shall, save as
otherwise provided, consist of any or all the members of the authority

concerned and of such other person, if any, as the authority in each case
thinks fit.

Any causal vacancy among the members, other than ex-officio
members of any Authority or body of the University shall be filled in
same manner in which the member whose vacancy is to be filled up,
was chosen, and the person filling vacancy shall be a member of such
authority or body for the remaining term for which the person whose
place he/she fills would have been a member.

No suit or other legal proceeding shall lie against any officer or other
employee of the University for anything, which is done or intended to
be done in good faith in pursuance of the provisions of this Act, the
Statutes or the Rules made there under.

Notwithstanding anything contained in any other provision of this Act

and the Statutes:-

(a) The first vice-Chancellor, Pro-Vice-Chancellor, if any shall be
appointed by the chancellor and the said officer shall hold office
for a term of three years;

(b) The first Registrar and the first Finance Officer shall be
appointed by the Chancellor who shall hold office for a term of
three years;

(c) The first Board of Governors shall hold office for a term not
exceeding three years;

(d) The first Board of Management, the first Finance Committee
and the first Academic council shall be constituted by the
Chancellor for a term of three years.

The University shall establish a permanent endowment fund of Rs. Five
Crores in the form of a Bank Guarantee of a Nationalized Bank pledged
in the name of State Government of Uttarakhand whose tenure shall be
five years and after that shall be renewed for five years again and the
said Bank Guarantee shall be increased by 25 percent after every five
years.

(1) The University shall establish a general fund to which the
following amount shall be credited, namely:-
(a) All fees which may be charged by the University;
(b) All amount received from any other source;
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49.

50.

(c) All contributions made by the Sponsor Trust;

(d) All contribution/donations made in this behalf by any
other person or body, which are not prohibited by any
law for the time being in force.

(2) The funds credited to the general fund shall be applied to meet
all the recurring expenditure of the University.

(D) The University shall so establish a development fund to which
the following funds shall be credited, namely;-

(a) Development fees which may be charged from students;

(b) All amounts received from any other source for the
purpose of the development of the University;

(c) All contributions made by the sponsor Trust.

(d) All contribution/donation made in this behalf by any
other person or body which are not prohibited by any
law for the time being in force; and

(e) All incomes received from the permanent endowment fund.

2) The funds credited to the development fund from time to time
shall be utilized for the development of the University.

The funds established under sections 45, 46 and 47, shall subject to
general supervision and control of the Board of Governors, be
regulated and maintained in such manner as may be prescribed.

(1) The annual report of the University shall be prepared under the
direction of the Board of Management and shall be submitted to
the Board of Governors for its approval.

(2) The Board of Governors shall consider the annual report in its
meeting and may approve the same with or without
modification.

3) A copy of the annual report duly approved by the Board of
Governors shall be forwarded to Visitor and the State
Government before 31 December subsequent to the closing of
the financial Year in 31 March every year.

(D The annual accounts and balance sheet of the University shall
be prepared under the direction of the Board of Management
and all funds accrued to or received by the University from any
source and all amount disbursed or paid shall be entered in the
accounts maintained by the University.

(2) The annual accounts of the University shall be audited by an
auditor, who is a member of the Institute of Chartered
Accountants of India (ICAI), every year.

3) A copy of the annual accounts and the Balance sheet together
with the audit report shall be submitted to the Board of
Governors before 31 December subsequent to the closing of the
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financial year in 31 March every year.

The annual accounts, the balance sheet and the audit report shall
be considered by the Board of Governors at its meeting and the
Board of Governors shall forward the same to the Visitor and
the State Government along with its observation thereon before
the 31st December every year.

The direction of the State Government on the subject arising out
of the accounts and audit report of the University shall be
binding on the University.

A copy of any receipt, application, notice, order, proceeding or
resolution of any authority or committee of the university or other
documents in possession of the University or any entry in any register
duly maintained by the University, if certified by the Registrar, shall be
received as primafacie evidence of such receipt, application, notice,
order, proceeding, resolution or document or the existence of entry in
the register and shall be admitted as evidence of the matters and
transaction therein recorded as original thereof is produced.

(1

)

3)
Q)

(M

)

If Sponsor Trust proposes dissolution of the University of
Engineering and Technology Roorkee In accordance with the
law governing its constitution or incorporation; it shall give at
least three months prior notice in writing to the State
Government.

On identification of mismanagement, maladministration, in-
discipline, failure in the accomplishment of the objects of
University and economic hardship in the management systems
of University, the State Government would issue directions to
the management systems of university. If the directions are not
followed within such time as may be prescribed by the State
Government, the right to take direction for winding up of the
University shall vest in the State Government after giving due
opportunity of being heard to the management of the university.

The manner of winding up of the University would be such as
may be prescribed by the State Government in this behalf.

On receipt of the notice referred to in subsection (1), the State
Government shall acquire the administration of the university as
per rules.

The expenditure for administration of the University, during the
taking over period of its management under section 52 shall be
met out of the permanent endowment fund, the general fund or
the development fund,

If the funds referred to in-sub-section (1) are not sufficient to
meet the expenditure of the University during the taking over
period of its management, such expenditure may be met by
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(1

)

disposing of the properties or assets of the University, by the
State Government

If any difficulty arises in giving effect to the provision of this
Act, the State Government may, by a order published in the
official Gazatte, make such provision, not inconsistent with the
provisions of this Act, as appear to it to be necessary or
expedient, for removing the difficulty:

Provided that no order under sub-section (1) shall be
made after the expiration of a period of three years from the
commencement of this Act.

Every order made under sub-section (1) shall, as soon as may be
after it is made, be laid before the State legislative Assembly.

By Order,

HIRA SINGH BONAL,
Principal Secretary
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Statement of Objectives and reasons

To encourage the development of the state as a education hub and to promote
private sector participation in the field of higher education, it is decided that in 07 km
Roorkee Haridwar Road, Vardhamnpuram, Haridwar a private university named
University of Engineering and Technology Roorkee, sponsored by Seth Roshan Lal
Jain Trust is to be established. The aim of the said university is to provide innovation
of education, new method of teaching and learning, and for the overall development of
personality, to provide education to the socially and economically deprived class and
to provide employment resources.

2-  Proposed bill fulfills the above objectives.

Dr. Dhan Singh Rawat
Minister
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- No. 173/XXXVI(3)12023/11(1)/2023
Dated Dehradun, May 02, 2023

NOTIFICATION
Mlscellaneous

In pursuance of the provisions of Clause (3) of Article 348 of the
Constitution of India, the Governor is pleased to order the publication of the

- following English translation of “The University of Engineering and Tech nology
Roorkee (Amendment) Act, 2023° (Act No. 14 of 2023).

As passed by the Uttarakhand Legislative Assembly and assented to =
by the Governor on 28 ¥ April, 2023. ' :

THE UNIVERSITY OF ENGINEERING AND TECHNOLOGY
ROORKEE (AMENDMENT) ACT, 2023
(Uttarakhand Act No. 14 Of 2023)

AN

. Acr
ﬁlrther to amend in the University of Engineering and Technology Roorkee

Act, 2020, .
Be it enacted by the Uttarakhand State Legislatlve Assembly in the Seventy-
Four Year of the Republic of India as follows:-

Short title and 1. (1) This Act may be called the University of
Commencement Engineering  and Technology = Roorkee
' ; (Amendment) Act, 2023,

(2) It shall come into force at once.

Amendment 2. In the University of Engineering and Technology

in the Act Roorkee Act, 2020, (hereinafter referred to as principal
Act) for the words “University of Engineering and
Technology Roorkee” wherever they occurs the worcls
“COER University” shall be substituted.

Saving 3. Notw1thstandmg such amendment anything done or any
- action taken under the principal Act shall be deemed. to
have been done or taken under the corresponding
provx sions of this Act.

3@2@.
@ e ‘f‘,‘ e By Order,
; SHAHANSHAH MUHAMMAD DILBER DANISH,

Secretary.
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Statement of Objectives and Reasons

In view of the University's sponsoring Trust Seth
Roshan Lal Jain Trust, has the history and right to run an
educational institutic_}n under the name of Coer and to carry
forward the legacy of Coer; it is expedient to amend the
name of the Uﬁiversity of Engineering and Téchnology
Roorkee.

2- The proposed Bill fulfills the above objectives.

(Dr. Dhan Singh Rawat)
Minister
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